2659 Bills passed by
Rajya Sabha Laid
on the Table
[Secretary]
herewith the Voluntary Surrender
of Salaries (Exemption from
Taxation) Bill, 1961, which was
passed by the Lok Sabha at its
sitting held on the 21st November,
1961, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill’

(6) ‘In accordance with the pra-
visions of rule 97 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, ] am
directed to enclose a copy of the
Indian Succession (Amendment)
Bill, 1961, which has been passed
by the Rajya Sabha at its sitting
held on the 30th November, 1961’

(7) ‘In accordance with the pro-
visiong of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, ] am
directed to enclose a copy of the
Air Corporation (Amendment)
Bill, 1961, which has been passed
by the Rajya Sabha at its sitting
held on the 30th November, 1961’

(8) ‘In accordance with the pro-
visions of rule 125 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 30th November, 1961, agreed
without any amendment to the
Industries (Development and Re-
gulation) Amendment Bill, 1961,
which was passed by the Lok
Sabha at its sitting held on the
21st November, 1961.

BILLS PASSED BY RAJYA SABHA
LAID ON THE TABLE

Secretary: Sir, I lay on the Table
of the House the following Bills, as
passed by Rajya Sabha:—

(1) The Indian Succession
(Amendment) Bill, 1961.

DECEMBER 2, 1961

Business of the 2660
House
(2) The Air Corporations

(Amendment) Bill, 1961.

ARREST OF A MEMBER

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing telegram, dated the 1st De-
cember, 1961, from the Judicial Sub-
Magistrate, Trichur:—

“Shri K. K. Warior, Member,
Lok Sabha, was arrested and pro-
duced before me today, the 1st
December, 1961 at 1130 AM. A
case under sections 143, 145, 147,
341, 353 and 447 read with sections
109 and 117 of Indian Penal Code
was registered against him at Tri-
chur Cusba Police Station and he
wags arrested at 7°30 P.M. on 30th
November, 1961. He has been re-
manded to custody for seven
days pending investigation at the
Special Sub Jail, Viyyur.”

1224 hrs.

STATEMENT RE: FUNCTIONS AND
ACTIVITIES OF THE STATE TRAD-
ING CORPORATION OF INDIA

The Minister of Commerce (Shri
Kanungo): Sir, this is a long state-
ment. May I be permitted to lay it
on the Table?

Mr. Speaker: Yes.

Shri Kanungo: Sir, I lay the state-
ment on the Table. [Placed in Library,
See No. LT-3386/61].

Mr. Speaker: Copies will be made
available in the Notice Office; hon.
Members who want them may have it
from there.

1224 hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satyanarayan Sinha):
With your permission, Sir, I rise to
announce that Government Business in
this House for the week commencing





